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IN THE CENTRftL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 

GA 731/93 & 800/93. 	 Ut, of Order:15-2-94. 

GA 731/93. 

M.Venkat Rao 
... Applicant 

Vs. 

The Superibtendent of Post Office5, 
Karimnagar Postal Division, 
Karimnagar, A.P. 

\i.Sreenivasa Rao 

...Respondents - 

GA 800/93. 

T.Ravinder Rao 

...Applicant 
Vs, 

The Superintendent of Post Offices, 
Karimnagar. 

ThePost Pthster General, AP,Hyd. 

The Dire&tor ofPosta]. Services, 
Hyd. 

The Sub—Divisional Inspector of Post 
Offices, i5irciLla, Karimnagar District. 

5.V.Srinivasà Rao 

M.Venket,Rao 
.Respandents 

Counsel for ' the Applicant 	Shri K.Venkatbswara Rao 
- 	 (in OA 731/93) 

Shri D.LinQa Rao 
(in OA 800/93) 

Counsel for '  the Respondents : 	Shri N.V.Raghava Reddy, 
Addj.CG5C 

1* 

CORAPI. 

THE HON'BLE JUSTICE SI-RI \J.NEELAORI RAG : VICE—CHAIRMAN 

THE HON'BLE SHRI R.RANGARAJAN 
	

MEMBER (A) 

- 
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OAs 731/93 & 800/93 

Judgernent dated 15.2.94. 

(AS PER SHRI V. NEELADRI RAO, VICE-CHAIRMAN) 

Heard Shri K. Venkateswara Rao, learned 

epunsel for the applicant, in OA 731/93 and also 

shri NJV..Raghava Reddy, learned Standing counsel 

for thl respondents. No one is present for the 

appiicknt in 011, 800/93. 
2. 	T1e facts which give raise to these two 

OAS are as under: 

Ar vacancy haij arisen in regard to the post 

of ED BPM, Nerella on 3.1.93 due to the death 

of the incumbent. A requisition was issued 

on 20.1.93 to the DIstrict Employment Officer, 

Employment Exchange, Karimnagar for furnishing 

a list of candidates to be considered for the 

post of ED BPM. When no such list was received 

by lt2.93, the date specified £ecthe requisition, 

karimnagar issued a notification calling 

for applications for the said post and 15.3.93 

was .noified as the last date for receipt of 

applicbtions. The applicants in both the OAs, 

Shri v Srinivasa Rao,(,Respondent S in 01½ 800/93 

and Respondent 2 in 01½ 731/93) and 6 others suhnitted 

the alications. The applicatiâns of those 

6 othes were rejected as they were foundr 

to have not fulfilled the conditions. Ultimately, 

Shri srinivasa Rao was selected on 21.6.93 

and he 'was given theoretical training c_2O 

' 's 
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2.71,93 4e,3.7.93 and practical training 

5et7o7193 to 8.7.93 and he assumed charge 

as ED 8PM, Nerella immediately thereafter. 

4 	GA;  731/93 was presented on 5.7.93 - 

praying for declaration that the applicant 

is entitked for appointment as ED RPM, Nerella 

in prefeence to Shri Srinivasa Rao. GA 800/93 

was presnted on 12.7.93 praying for declaration 

that the applicant is entitled for appointment 

as ED 84-1, Nerella in preference to Shri Srinivas 

Rao and the applicant in 01¼ 731/93 by holding 

that thei action of the Sr. Supdt. of Post offices 

in selecting Shri Srinivasa Rao and the applicant 

in OA 731/93 in the order of merit is illegal, 

arbitra4y and discriminatory. 

Ir the replies filed for the official 

respondents, it is stated that Shri grinivasa Rao 

got 350 marks in S.S.C. while the applicants in 

01¼ 731/93 & 01¼ 800/93 got 320 and 280 marks 

in 5.3.d. It is further stated therein that Sri 

Sriniva 1a Rao is having house in his own name 

as per the certificate given by the Gram Panchayat 

and he is also owning 2.01 acres of land as per 

the certificate given by the MRO. He thus satis-

fied th4 conditions prescribed for eligibility 

for consideration for appointment as ED 8PM. 

Of course, the applicant in 01¼ 800/93 is 

owning 4.12 acres of land. But,when it is a case 

of 1?X4±ive assessment for selection to the post 

of ED B?M and when the SSPOs, the appointing 

authority has not committed any irregularity in 

this selection and when malaf ides were not attributed, 
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ciIIII 
the Tribunal/Court will not interfere in the 

- selection It is not for the Tribunal or the 

Court to ssess the relative-merit for the purpose 

of selectIon for it is the duty to be discharged 

by the apointing authority. The Tribunal/Court 

interfe$Sonly when malaf ides ae established 
I 	 — 

ithen the authority exceeds the jurisdiction - 	•-- 	r.-+- artIa w-a. 	- 
Ui 	I 1 	 rn, '. CIL!}J'J.L.'A  

question or when a candidate who is not eligible- is 	- - 

,'iectedbor if there are any grave irregularities 
no 

or illealities in the process. AsLsuch circumstances 

exist in this case, we do not find any reason 

to set side the order of appointment of Shri 

- 	 T1 RPM, Nerella.\ 

In the result, both these QAs are 

dismisSed. No costs. 

(R. RAGARAJAN) 
	

(V. NEELADRI RAO) 
Membe (Admn.) 
	 Vice-Chairman  

II 	(Open court dictation) 
r,eputy Regisrar(J) 

NS 	I 
To 	 II  

The SuperintenSnt of post Otfices, Karimnagax 
Postal Division, Karimnagar A.P. 

The Postmaster' General, A.P.Hyderabad. 
The Director of postal Services, Hyderabad. 
The Sub Divisional Inspector of Post offices. 
sjcjlla,Karirnnagar Dist. 
One copy to Mr.K.venkateswara Rao, Advocate, LAT.}-Iyd. 
One copy to 14.D.Linga Rao, Advocate, A.P.A.T, Advocates' Assn, 

I 	 Hyd, 
One copy to Mk.N.V.Raghava Reddy, Addl.CGSC.CAT.Hyd. 

B. One copy to Library, CAT.Hyd. 
9. One spare cOpy, 
tb 	

o. 
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IN THE CE3JT AL ?C1INISTR-TIVE TRIBUI.L 

EryLER;EAn IBE:TCIL.JWDERABAD 

TilE PON':Lc R.JUJTIcE V.NEELADRI PAO 

VICEeCIAIR 4JN 

IIfD 

THL HO:VJLE i.iR./s.aoRTuI :MEMBER(A) 

iD 

THE NON' I3LE 	T4CHANDAASEJJ:2 REDDY 

	

j 	MENaER(JUDL) 

ArID 

THE EC'3LE MR;fl,R\cJJ433 	; IIET4BER 
I 	

(zD) 

ted;\c_)1go4. 

No. 

L 2oo 
T.A.No. 	 (W.p.No. 	) 

AdrnLtted and Interim Directions 
issued. 

--I 

Ailowd. 

• 	- 	 sp4sed of with directions. 

Dismissed. 
• 	 • 	

• 	Dismissedys withdrawn. 
- 	 • 	Dismisse97for efauit. 

- 	No orr as to costs 

pvrn 

- 	- 
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